IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI

COURT-VI
IB-311/ND/2019

IN THE MATTER OF:
M/s. Hariprasad Gopikrishna Jewellers Pvt. Ltd. - LPETITIONER
Vs.
M/s. Midas Infra Trade Ltd. . RESPONDENT
Section
Under Section 9 of IBC Order delivered on 02.12.2019
Coram:

SHRI. P.S.N. PRASAD, HON’BLE MEMBER (JUDICIAL)})
DR. V.K. SUBBURAJ, HON’BLE MEMBER (TECHNICAL)

For the Petitioner/Op.-Creditor :Mr. Rishi Singh, Advocate
For the Respondent/ Corporate-debtor :Mr. Shivam Mishra, Advocate

ORDER

Company Petition No. IB No. 311(ND) 2019an application under
Section 60(5) of IBC, 2016 read with Rule 11 of NCLT Rules 2016 for
withdrawal of the application and for recording the settlement between the
parties has been placed before this Tribunal today. We understand that the
application has already been moved in the Registry, but has not reached in the
Tribunal. It contains Diary No. 0710102156852019 dated 29.11.2019. Perused
the contents of the application. The IRP is present and reports that COC has
not yet been constituted. Having regard to the submissions made by the IRP
and the parties that the matter has been amicably resolved between the parties
within next couple of days, this Tribunal in exercise of its powers allows the

application. The application is disposed of and the matter is treated as
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withdrawn. Liberty is also granted to the Operational-creditor to revive the
application if the post-dated cheques given are dishonoured. The IRP fees may
be paid. The requirement of public announcement is also exempted at the

request of the IRP in the matter.

{V.K. Subburaj) {P.S.N. Prasad)
Member (T) Member {J)
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